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"That the Bill to provide fer the
registration of architects and fer ma-
tters connected therewith, as passed by
Rajya Sabha, be taken into considera-
tion.'

. As the House knows, the question consti-
tution of a body of the architects and
regulation of the profession of architects has
been under the consideration of the Govern-
ment of India fer a long time. After care-
ful consideration of all aspects of the
matter, the Central Government prepared a
a Bill and discussed it with Central Minis-
tries and other organisations concerned, the
State Governments, professional bodies and
also with the All India Council fer Techni-
cal Education, On the basis of these
discussions, the Bill was finalised and intro-
duced in the House en 10th December, 1968.
The House discussed the Bill en 15th may
1969 and approved a motion of the then
Minister fer Education and Youth Services,
Prof. VKRV Rao, to refer the Bill to a Joint
Committee of the Rajya Sabha and Lok
Sabha. The Lok Sabha also concurred in
the proposal to refer the Bill to a Joint
Committee, en 16th May 1969.

The Joint Committee, under the chair-
manship of late Shri Henry Samuel and
consisting of 15 members of the Rajya Sabha
and 30 members of the Lok Sabha examined
the provisions of the . Bill, considered all
memoranda, representations and references
received from professional bodies, individuals
and other organisations and heard a num-
ber of witnesses and finally submitted its
report on 28th November, 1969. The
amendments made by the Joint Committee
to the provisions of the original Bill were
all passed by the Rajya Sabha its sitting on
en 7th May 1970.
--------------------~----~~---------~--------

"'Mcved with the recommendation of the President.

a surprise on the Chair se abruptly. Of
course, you are much wiser.

13.04 hrs.
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): On behalf of Prof. S. Nurul
Hasan, I beg to move ;*

Subsequently, the Bill along with the
amendments as passed by Rajya Sabha,
came before the Lok Sabha and a detailed
debate took place en 25th, 26th and 27th
November, 1970. The Lok Saboa also
passed all the amendment, suggested by the

Joint Committee and in addition, it also made
amendments to certain ether provisions of
the Bill. All of us had hoped that the Bill
as amended by the Lok Sabha would be
passed by the Rajya Sabha. Unfortunately,
before tbis could happen, the Fourth Lok
Sabha was dissolved and the Bill lapsed.
The Government, therefore, has taken the
first opportnniry available to bring the Bill
forward again in this House. This Bill in-
corporates all the amendments made by the
Joint Committee as also amendments passed
by the Rajya Sabha and the previous Lok
Sabha. It is absolutely in a final form
and incorporates all the valid points raised
and accepted in the discussions and debates
in the Select Committee in both Houses of
Parliament.

In conclusion, I wish to point out that
the question of registration of architects
has been before the Central Government fer
a long time. During that period, we have
had many discussions and consultations with
almost all professional organisations, experts,
State Governments and Central Ministries.
We have also hand the benefit of the advice
and guidance of a Joint Commiitee of the
fermer Lok Sabha and the Rajya Sabha.
After all these discussions and consulations,
we have new brought forward the Bill in
the final form. Every provision of the bill
has been drafted with great care and deli-
bcration and represents practically unani-
mity of approach or views en the part of
experts, organisations and others concerned.
We have ensured that every legitimate interest
is fully protected and that at the same time
the stature and integrity of architectural
profession elevated. I would now request
the House to pass the Bill unanimously.

MR. SPEAKER: Motion movcd :
"That the Bill to provide fer the registra-
tion of architects and fer matters connected
therewith as passed by Raja Sabha,be taken
into censideratien."

SHRI S. M. BANERJbE: There was
Council a in Maharashtra. They had sub-


